py

' %
I .

p RS

V’] / ’7

/

IN THE CENTRAL ADMINISTRATWE TRISUNAL

FRINCIPAL BENCH ]2
NEW DEIHI, .
0.A. Noo 355/87, ' Dacided on 1931991
Roshan Singh and 7 others ) eoosseApplicants,
Vs,

Unisn of India & othars, ssssssiesSpondents,
CORAMe HONTBLE MR B L5, SEKHON, VICE CHAIRMAN,

HON'BLE MR P,C, JAIN, ADMINISTRATIVE MEMBER.
Prosant? Shri T.C. Aggarwal, counsel for the Applicants,

BeSe SEKHON

Shri N,S. Mehta, counsel far the Respondents,

Applicants whe are prssently warking as

Senigr Ecenomic Investigaters in the QDirscterate General

of :Suppliss & Dispasala, .Nsw Delhi prefsrred the instant

Applicatiosn

under Ssctisn 19 of the Administrative Tribunals

Act, 1995 praying fer issuance of sppropriate orders/diractisns:

i)
i)
iii)
2,
arguments,

Declaring the Applicants regular Senipr Ecenemic
Invaestigaters right frem thsir appeintment
to the poste

Reatraining the Respendents frsm net treating
the Applicants as adhec Senior Ecensmic
Investinater frem the date sf thair premotien

te the pasts of Senisr Economic Invastigaters,

Direéting tha Respendents te treat the Applicants
a3 regular Sani%r Ecensmic Investigaters right

- from the date of thair appeintment ts the post
and giving all the consequential benefits,

- The Applicatisn was listed taday for remaining

After  part argumehts yers heard, the

learned counsel fer the Applicants stated that the Applicants
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shall make representations taAthe department concarned
in respact of their griiﬁanc-r mithin‘10 days frem tsday
and that ths Resppndents be directed tgc dacide ths same,
The learned counsel added that the Applicants be alse
granted liberty to file fresh Applicatisn if they fesl

aggrisved by the erder sn their representatisn,

Se ‘ In view of the feregeing statement and the
facts and circumstances of the instant caS., it is hereby
dirscted that the Applicants shall make a r-prssontatimnl'
to ths Respondents in respect af their grizﬁnacea‘hithin
10 days from taday. Thﬁ Respondents are directad ta decide
the r;prasqntatign te be submitted by the Appiicénts within
a pariad of ;5 days of the recsipt of the reprssentatisn,.
In cass the Applicants fessl aggriavod by the decisien taken
by the Respandents en their representatisn, Applicants will
be at liberty te file a fresh Applicati;n in case they.
feel so advised, .

be With the aforgsaid directions, the inst;nt

Applicatien stands dispased of. No erder as te cests,

Q{L___ , Z
( P.Co JAIN ) \ \q ( b5, SEKHDN 5
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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